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Cyclone warning radars at Madra. 
and Calcutta 

1693. SHRI P. RA,JAGOPAL NAIDU: 
Will the Minister of TOURISM & CIVIL 
AVIATION be pleased to state: 

(a) whether Government have any 
plans drawn up to provide Cyclone Warn-
mg Radars at Madras and Calcutta with 
additional equipment for digitising date; 

. (b) whether t i~ ~ ci1ity is to be pro-
Vided to the remalnmg Cyclone Warning 
Radars also; 

(c) whether video taping and play-
back facilities are also being provided; 
and 

(d) the cost structure and the action 
taken in this regard ? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHRI A. P. 
~  : (a) High Power Cyclone 

Warnmg Radar with additional'digital 
system has already been pr~ided' to the 
cyclone warning radar at Madras. The 
digital syst~m at Calcutta is expected. to 
be operational during 1 1- ~ ;  . 

(b) The digital system is likely to be 
provided to cyclone warning radar at 
MachUipatnam also. At present the 
Government have no plans to provide this 
facility at the other cyclone warning ra-
dars at Paradip, Visakhapatnam, Karaikal, 
Goa and Bombay. 

(c) Video taping and play-back faci-
lities are not separate or additional faci-
lities, but form a part of the digitising 
equipment of the digital system. 

(d) The cost of one digital system is 
Rs. 21 lakhs with a foreign exchange 
component of Rs. 12 lakhs. 

Compensatory allowance to Central 
Government employees wOl"long in 

Ladakh 

.'~. SHRI P. NAMGYAL: Will the 
Minister of FINANCE be pleased to. 
state: 

(a) whether it is a fact that Ladakh 
compensatory allowance of Central Govern-
ment employees working in Ladakh has 
been reduced from 35 per cent to 25 per. 
cent; 

(b) whether it is also  a fact that the· 
employees of J. and K. State Government 
serving in Ladakh get @50 per cent to· 
75 per cent C.A. during summer and 75 
p~r cent. to 100 per cent C.A. during 
winter Without any ceiling; 

(c) whether it is also a fact that costs 
of essential commodities are 100 per cent 
to 400 per cent more in Ladakh as com-
pared with those of Srinagar city-the 
supply base for  Ladakh; and 

(d) if replies to parts (a), (b) and (c) 
above are in the affirmative, whether 
Government propose considering to bring 
the rate of C.A. of Central Government 
Employees serving in Ladakh at par with 
that. of. State Government employees 
servmg In d~k  who, are also getting 
D·A. at Central Government'S scales, and 
if not, reasons therefor ? 

THE MINISTER OJ' STATE I N THE 
MINISTRY OF FINANCE (SHRI 
SAWAISINGH SISODIA) :  (a ) to (d). 
Revised orders regarding grant of Special 
Compensatory Allowance to Central-
Government employees in Jammu & 
Kashmir were ISSued on 5-9-79' The 
necessity for this arose, as the State 
Government changed criterion for the 
grant of the allowance of its employees 
in certain areas. Initially, the State 
Government was allowing Special Com-
pensatory Allowance at lower or higher 
rates depending upon whether the areas 
were connected or not connected by motor-
able roads. Subsequently, it decided to· 
give the allowance at specific rates for 
specific areas, irrespective of whether the 
areas were connected by motorable roads 
or not. A similar change was made in 
the orders applicable to Central Govern-
ment employees. This did not result in 
any reduction in the rates of Special 
Compensatory Allowance earlier admis-
sible to the Central Government em-
ployees either in Ladakh or elsewhere 
in Jammu & Kashmir. In fact, in the 
Zanskar area of Ladakh, the rates were 
improved from 35% to 45%' Very re-
cently, on receipt of certain representations 
from Central Government employees, the 
rates of Special ComJ?Cn5atory Allowance 
at Leh and surroundmg areas have been 
improved from ~  to 35% of pay during 
winter months (October to March). 
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It is a fact that employees of the Jammu 
& Kashmir State Government serving in 
Ladakh get Special Compensatory Allow-
ance ranging from 50% to 100% of pay. 
However, Central Government does not 
follow the State Governments in the 
matter of rates of the allowance. It is guided 
by them onI y in the matter of classifica-
tion of areas. Accordingly, it is not possible 
· to grant Special Compensatory Allowance 
to Central Government employees at par 
with Jammu & Kashmir Government 
· employees. 

The costliness of an area is not a rele-
vant factor for the graI\t of Special Com-
pensatory Allowance.  For the grant of 
this allowance, factors like remoteness 
of the area, severity of climatic conditions. 
social environments, as also the rate of the 
allowance allowed to Central Govern-
ment employees in other areas having 
more or less similar conditions are taken 
into account. 

British Govermnen1; proposal for ban 
on impOrt of groundnu1; and cotton 

seed ell1;racuons 

16g5· SHRI BHIKHU RAM JAIN: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether it is  a fact that the British 
· Government proposed a ban on the im-
port of groundnut and cotton seed extrac-
tions into that country; 

(b) whether this matter was discussed 
with the British Secretary of State for 
Trade during his recent visit; 

(t:) whether any n-:cessary means were 
suggested to allow these commodities 
there; and 

(d) the details thereof? 

THE. MINISTER OF STATE IN 
T:aE MINISTRY OF COMMERCE 
(SHRI KHURSHED ALAM KHAN): 
(a) with effect from 1St February, IgBl 
the British Government has banned the 
import of groundnut, cottonseed and their 
derivatives with a detectable level of afla-
toxin into Great Britain for use as feeding 
stuff. 

(b) Yes, Sir. 

(c) and (d). It was suggested that in the 
absence of any other ihternationally ac-
cepte'd standards for animal feed-stuffs, 
the E.B.C. regulations prescribing a limit 
of 0.05 PPM aflatoxin content in feed 
sttlffs, should continue to be applied by 
the British Government. The British side 
maintained that their standards for arumal 
feeds were very high but it was hoped that 
meaN wollld be found to enable imports 
from India to meet the necessary animal 
health requirements. 
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